219 Re. Question of
Privilege

PROF. MADHU DANDAVAIE: Do
you not think *hat it » wrong for the
Cluef Minister to say something about
the Centre whea the Parliament 18 i
session?

MR, SPEAKER:
allowing it.

PROF MADHU DANDAVA1E.
Suppose other Ministeis of the States also
maky statements or announcements ubout
the change of policy bv the Centie 10
their respective States, would you permut
that especially when the Parliament 19
in session? Would 11 not be setting up 2

bad precedent?

MR SPIAKER Many Mimmsters of
sho  State Governments com, here and
argue with the Centre that their approach
or policy m a particular matter 1v  not
correct. The Central Mimster mught say
that they are going to reconsider it If
the State Minister happens to mention
it on his return to the State, what s
wrong about it?

1 am sorry, { am not

PROF MADHU DANDAVATE The
Chief Minister said thay in two days the
decision would be changed and there
would be a re-onentation of the food
policy.

SHRI P. G. MAVALANKAR (Ahme
dabad): That too, when the Parliament
is in session

MR. SPEAKER: No. 1 do not accept
the conteation of the hon. Member even
for the future, when they do not give
the details of the new policy.

SHRI ATAL BIHAR! VAJPAYEE
The Chief Minsster of Maharashtra has
suid that 50 per cent of foodgrams will
bo »0ld in the open market and the Gov-
ernment will take over only 50 per cent
This is & departure from the established
policy. This is a serious matter. The
siatement should have come from the
Apgriculture  Minister heie, not from the
Chief Mitlster of Maharashira, Are wo
10 take it that the policies are now being
MM) by the Chief Minister? (Interrup-
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PAPERS LAID ON THE TABLE

DRAPT SCIENCE AND TECHNOLOOY FLAN,
197419

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C SUBRAMA-
NIAM); I beg 10 lay on the Table @
copy of the Draft Science and [lechner
logy Plan 1974--79—Volumes | awd
H  {(Placed in Librarv See No 11 6538,
74}

ANNUAL RiPORT ON THE WORKING AN®

ADMINISTRATION OF COMPANIES AC1,

1956, CosT Accouniing Recomos (Busx

Driusd RULES, 1974 anp RriPor1y @R
MRTPC,

T1HE DEPUTY MINISIER IN THE
MINISTRY OF 1AW, JUSTICE AND
COMPANY AFFAIRS (SHR1 BEDA
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and Enghsh  versious)
on the working and administre
tion of the Companies Act,
1956 for the year 1972.73,
under section 638 of the seid
Act. [Ploced in  library, See
No 1T 6536/74)

() 1) A copy of the Cost
Accounting Records (Bulx
Drugs) Rules, 1974, published
i Notification No. GSR.
130(E) n Gazctte of Indis
dated the 14th March, 1974,
under sub-section (3) of sectico
642 of the Companies Act
1956.

(ii) A statement explaining the
reasons for not laying simml-
taneowsly the Hindi version of
the above Notification,

[Placed in library. See No. LT-
6537-74).

(3) (i) A copy each of the follow-
ing Reports of the Monopulies
and Restrictive Trade Practics



sy Papers knd

Compussion under section 62 of
the Mponopolies and Rewtritive
Trady Practices Act, 1969:—

(s) Report under section 22(3)

(b) of the said Act in the case

of M/s. Hindustan Alum-
pium Corporaton Limited,
Bombay and the Order dated
the 11th February, 1974 of
the Central Government
thereon.

€b) Report under section 22(3, (b)
of the said Act i the casc
of M/s. Hindusten 1cver
Limited, Hombay and the
Order dated the 6th March,
1974 of the Central Govern
ment thereon.

{c) Report under section 2i(3)
(b) on the said At in the
case of M/s. Tolerad Private
Limited, Bombay and the
Order dated the 2ist Febru-
ary, 1974 of the Central Gov-
ernmont thereon.

(d) Report under section 22(3)
(b) of the smd Act in the
cage of M/s. Kamani Tubes
Private  Limuted, Bombay
aod the Order dated the 28th
Fobruary, 1974 of the Cen-
tral Government thereon,

(i) Statements (Hindi and Eng-
lish versions) explainming the
reasons for pot laying the
Hindi versions of the above

Reports and Orders of the
Government  thereon  simul-
taneously.

[Placed in Lihrary. S$ee No, LT-
6338/74)

ol wey fagr®h wrwdnefy (sarfeaw) :
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CHAITRA 5, 1896 (SAKA)
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W ag & oY Wy warr Y 6T AW
wX § ) ww w6 e—

“The Hindi version of the Report of
the M.RTP. Commission under Sec-
tons 21 and 22 of the MRT.P. Act
and the orders of the Central Govern-
ment thereon are under preparatios
and will be laid on the Table of tiw
House as soon as the ftranslation
completed.”
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lease of Member

ment to Direction 2 issued by the Speaker
under the Rules of Procedure and Comn-
duct of Business in Lok Sabha.

12,52-1/2 hrs,

MESSAGES FROM RAJY.A SABHA

SECRETARY-GENERAL: 8ir, I have
to report the following messages received
from the Secrctarv-Gencral of Rajya

AN RN * FfET T 3T N
o€ g ary ax ?

@ v fagl wddr o g Seohm

AT § TR F qACATE 1 QA
wm faar I @ gaR 57 ¥ @
A AT et § wfew w § g Wy
o wwrf TR g o o Aad
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wA RN IT R AT 7w
¥ wifed o

st wew fagrh ool : Hfew
ag w10 A7 ¥ f gieqom 7y gar ?

a%a® RNIW . 9gT A vy W
MY gr AN P TRE

mmftgm’,mﬁwﬂ:qgeh
FF B—AAIR A gW, &
fedr 7 @ 2 § | wATE W T
g ? W on GaAr 73 f5 o7 A%
fegy gt swridar, ady war @, whea
W 7 feir & gaww W a7 7Y,
g77 9 @ 9w, fEdragsh Y
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7 feuE FarT g1 vt & o wr f
0T RAATE {19 7rg g7 fH17 57 gar |
Q7T & g f7d & avans
w91 AFT § )

12.52 brs

AMENDMENT TO DIRECTIONS BY

THE SPEAKER

SECRETARY GENERAL: Sir, 1 beg

(1) “In accoidance with the provi-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabhy, 1 amn directed to
return  herewith the Gujarat
Appropriation  Bill. 1974, which
was passed by the Lok Sabha
at its stting held on the 22nd
March, 1974, and tiansmitted
to the Rajya Sabha for its re-
commendations and to  state
that this House has no recom-
mendations to make to the Lok
Sabha in regard to ‘he said
Bill.*

(ii) “In accordance with the provi-
sions of sub rule (6) of rule 186
of the Rules of Procedure and
Conduct of Buuneas in  the
Rajya Sabha, 1 am directed to
return  herewith  the Appropri-
ation (Railways) Bill, 1974,
which was passed by the Lok
Sabha at ite sitting heid on the
22nd Mrch, 1974, and trans-
mitted ro the Rajya Sabha for
its recommendations and to
state that this t{ouse has no te-
commendations to make to the
Lok Sabha in regard to the
sald Bill”

12.55 hn.

CONVICTION AND RELEASR OR
MEMBER
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1o lay on the Table a copy of the amend- &AW ¥ uft syt fiw wg v e wr e



